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®atil, St U. L. Ram Garib, Skei ‘ Sugandiu, Shef

¢ Svodhsn, Shri B. C. Reddy, Shri Nagi Vajpeyes, Shri
Sunnooee, Shri Shastrs, P. V. Valvy, Shei
Rsi, Sbri Khushwaqt Singh, Shri D. N. Verma, Shei Remit

Rejendrs Singh, Shn
The miotioh wa, adopted.
Some Hon. Members ; shame, shome.

1445 hrs. Deraann No. 39-—MiscrLLANROUS

Mm
DEMANDS FOR EXCESS GRANTS® o ey o A
(1955-06)

Mr. Deputy-Speaker: The House Mr. Deputy-Speaker: Motion moved:
will now procead with dlseuselon and “That s sum of Re. 76,147 be

voting on the Demands for Excess .
granted to the President to make
Grants (General) for 1955-56. g0 he ¢

Demanp No. 6—InniaN _Posts AND respect of ‘Miscellaneous adjust-
TELERGAPRS DEPARTMENT ments Detween the Union and
State Governments’ for the year

Mr. Deputy-Speaker: Motion ended the 38ist day of March,
moved: 1958 »
“That a sum of Rs. 1,01,173 be DEna CABINEY
granted to the President to make o No. 51
good an excess on the grant in Mr, Deputy-Speaker: Motion
respect of ‘Indian Posts and Tele- Mpved:
gy gl ey Toat 3 som of B8 T b
1956 » ' granted tp the President to make
good an excess on the grant in
DEMAND No 24 MISCELLANEOUS respect of ‘Cabinet’ for the year
ended the 8ist day of March,

EXPENDITURE UNDER THE MINIBTRY OF

EXTERNAL AFFAIRS 1956 *

Dapano No 82—MINISTRY OF INrOR-

Mr. Deputy-Speaker: Motion moved: MATION AND BROADC b
“That a sum of Rs. 19,772 be
granted to the President to make Mr. Deputy-Speaker: Motion moved:

good an excess on the grant in

respect of ‘Miscellaneous Expendi-
ture under the Mimistry of
Extrrnal Affairs’ for the year
endd ‘he 31st day of March,
1956~

Dzmap No. 30--Srames

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 11,95,5351 be
granted to the President to make
good an excess on the grant in
respect of ‘Stamps’ for the year
ended the 31st day of March,
1956."

“That a sum of Rs. 4,168,808 be
granted to the President to make
tood an excess on the grant in
Yespect of ‘Ministry of Informa-
lion and Broadcasting’' for the
Year ended the 31st day of March.
956 ™

DEyaye  No.  64—MimsceLLaNmous

DEpaprmENTs AND EXPENDITURE UNTSR

Thy MINISTRY OF INFORMATION AnD
BROADCASTING

Jr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 257,163 be
&ranted to the President to make

*Moved with the recommendation of the byegident
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good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Information and
Broadeasting for the year ended
the 3ist day of March, 1956”

OEmarn No.  97-—-CoOMMUNICATIONS
{IncLopmwe NaTioNAL HIONWAYS)

Mr. Deputy-Speaker: Motion moved.

“That 2 sum of Rs. 68,994 be
granted to the President to make
good an excess on the grant in

of ‘Communications
(including National Highways)'
for the year ended the S1st day of
March, 1938"

Demany No 101—Orier Crvi. WORKS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs 77,86,191 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Civil Works’ for
the year ended the 3ist day of
March, 1958"

Some cut motions have been tabled
by Shn Va)payee But I am afrad
that all the three of them are out of

order They relate to extraneous
maiters not relevant to the Demands
under discussion Matters of policy,

advertisement policy and other
things do not relate to this matter

Anyhow he mught speak if he wants
to

Y QAW (TR ) - IgTEa
wEvEy, ¢fead qarEy oF ST feard-
= ofy qos Al & waew § & F v
vas wm & franr I¢wm uE @
v faaw § T
st Wt TR @ A SR
% & wiew 2o wger § O ¥
vy ot @R oY Fue fad e wfs-
kgl § 1
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& arr W @i whee w3 fe
ot ST fasraw §, Ofdy o Pafoear
¥ ot §, W & ¥ s @Y, afe
3wy ST & & TETET ¥ 91
aTg YT 9T Ay ZHeT s w1 giney
gt wifgw 1 & wawen § fF @ o
& oot ow N fraw a7 Ty aag afag
a1 (% 20 7 Zefiar) & ool ot 1 R
wr O HAMT 7 W AT WA EAew
o frrer wafm WY § w9 wear 29-
i Wt Qo gufaw & § o
¥y Pl & Fw x@ oo F s W
srafvear freeft wfgd 1 gg A § &
it Y T O, R N S TR,
# ATH FETAT ATERAT § AGT TF IR
T F O TRE AT HT T
+y T f&aqr mav g € Fw A

“A second telephone to a medi-
csl practitioner 1s provided oo
tpe recommendation of the Tele-

one Advisory Commuittee, if the
treffic on the exising telephone
upder exempted category is too
heavy and the second telephone

13 §iven at the same place where
tpe first one 1s working”

<@ 9% qg gt i X EMET 3@
et G § T R ag® ¥ qw W
AMTEATZ 1 {1 ¥9 JaT® I FA
ay T § TR WY aF aANA § waag
v § 9T OER & oF ART T R
af O A arf & A
@ 1 W OF TATEM  XATNIA
T & & TAw gw W@ fF gwa
Ao I ® W T A, §feT W
g s il @ g W@
G & g W frady fear B wefy
sAPW TR A 4 avenfy
z o% wera g Frar ot f5 2Ry
A" q1gd Wt W T o
7 WY Wt Ay ST g o Y sy
o &1 ST v e oY wive P g
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[= wTordt]

# fe v a2 wgar & aY
I® TEA & Y FHT TIGT WA HR T
o Fqw a1y @ § 99 A Y e
W fear o Wik waAvdw R F
IgwY SArar faar ot w@ o faT &
frarw Sraw@ § 1 NIRRT AR
TA® T § WY T T BT WA
w4 O  gwmay § fw ag ww & fad
&t T | 7g Wl e WE T A O
AN W AN = osw fgarn
wigar g 1

I : TR WZE W

TR F I gIHET ww& IS & f g

wgr a7 gt ¥ FF wanr war Wl faar

oy g+ W fawfaR & afas

AR A Ay AT w6 |

The Minister of Transport and Com-
maunications (Shri 8. K. Patil): Suir,
although you have ruled it out of
order, it is a matter of general import-
ance, and, therefore, I may just give
the information which the hon. Mem-
ber has sought. The question is that
so far as the telephone is concerned, 1
have held the view that it is the right
of a citizen to have a telephone
whenever he wants, Therefore, I feel
ashamed that whenever the demsands
are made I cannot really supply them.
But there is & compelling reason for
it; not because there is pleasure in
doing so, but it is a service for which
a citizen pays, and therefore, if there
is a chance of really obl:ging him—it
is not an obligation, but doing service
for him for which he pays—it should
be dsne. Therefore, let it not be m
anybody’s mind that there is an
attempt to put the citizen to any
distress.

Coming to the actual feasibility of
thaving telephones, unfortunately, we
had an under-eatimate, years back, of
our telephone expansion. We had not
thought that the expansion would be
as great or as rapid as it has been.

MAY 4, 1089
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It has been rapid in many places. I
can tell you, in the case of Delhi
where we possibly expected that 30
to 40 per cent. more telephones would
be nceded—I think we have got about
28,000 to 30,000 telephones—there are
standing in the queue another 30,000.
I am merely saying this so that you
can understand the magnitude of tho
problem and how difftcult it is to face

Now, coming to the matter to which
my hon. friend has made a reference,
namely, the doctors, doctors #ure a
privileged class. Surely, they should
get precedence over everybody else.
Under the rules that we have made,
30 per cent. of the telephones are
given for that exempted category.
Under that category, the doctors,
nurses and hospitals get a precedence.

The questicn arises where the
double phone comes. I would tell you
where” the difficulty is. I have been
a member of the Advisory Committee
on Telephones right from the begin-
ning this system was introduced,
before 1 became a Minister. There-~
fore, I know from personal experience
how very difficult it is and what the
reasons for that are. Naturally, it can
be contended that while several
doctors who badly need a telephone
have not got even one telephone how
to give two telephones to other d:c-
tors. You have got to weigh between
the two. While there are doctors who
have not got even one telephone, if,
scmebody wants two, it becomes difi-
cult. But I can understand and I agrze
with the hon. Member that there are
some doctors who are really wanted
by eversbody, who are high up in the
profession, not merely because they
make money but because they are
wanted. Therefore, we have given s
directive to the Telephone Advisory
Committee that in such cases there
should be no ban at all. My hon.
friend will be glad to know that thas
ban has been lifted and we are trying
our level best to see that not only a
second telephone, and if I may say so

r
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without exaggeration, surely anybody
who needs that service is entitled to
it We shall live to see a day, as
carly as possible, when these difficul-
ties will not arise.

Mr. Deputy-Speaker: The question
is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the
President to make good the
amounts spent during the year
ended the 31st day of March, 1856,
in respect of the following
demands entered in the second
cylumn thereof

Demands Nos. 6, 24, 30, 39, 51,
62, 64, 97, 101"

The motion was agdopted.

S—n

14.54 brs.

MOTION RE: REPORT OF THB
UNIVERSITY GRANTS COMMISSIDN

Mr. Deputy-Speaker: Now, we will
take up the next item. Dr. Shrimali.

The Minister of Edncation (Dr. K. L,
Shrimali): Sir, I beg to move:

‘“That this House takes note of
the Report of the University
Grants Commission for the period
April, 1957—March, 1858, laid on
the Table of the House on the
17th February, 1959.”

1 would not like to take too long a
time of the House. I would only like
to place before the House the salient
features of this Report. It will®be
observed from the Report that during
the period, April 1957 to March 1958,
four new universities came into
existence in the States of Uttar Pra-
desh, Madhya Pradesh and Punjab.
They are the universities of Gorakh-

‘pur, Jabalpur, Kurukshetra and
Vikram., The Commission was not
consulted before thise universities
Wwere started.
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Report of the
University Grants
Commission

Radhelal Vyas (Ujjain): May
I inf rm the hon. Minister that the
Vikram University Bill was passed
before the coming into existence of
the Uriversity Grants Commission?

14810

Dr. K, L. Shrimali: The Bill might
have been passed hy the State Gov-
ermment. The State Government is
quite free to pass legislation; I am not
questioning that. But, I am only say-
ing that the Commission had not been
consulted.

This aspect creates a little difficulty
for the University Grants Commission.
The University Grants Commission is
concerned mainly with the develop-
ment of the universities and the tunds
at its disposal are not unlimited. lhe
State Governments are quite free to
start universities. I am not question-
ing their authority in any way. But,
after starting the universities, if the
universities come to seek financial
assistance from the University Grants
Commission, it creates a difficult posi-
tion for the Commission because its
funds are already allocated for cer-
tain specific purposes for the existing
universities.

1 think it would be desirable if the
State Governments consult the Uni-
versity Grants Commiss:on before they
start the universitieg if they want that
for developmental purposes they
should seek later on financial assist-
ance from the Commission. Though
the University Grants Commission is
already in touch with the universities
which have been newly started, I
hope, in future, there would be more
of consultation between the Univer-
sity Grants Commission and the State
Governments. It is only in that way
that the University Grants Commis-
sion can help in the co-ordination and
in the maintenance of standards. If
you go on multiplying the Universities
and the University Grants Commis-
sion is not consulted in the matter,
obviously, the Commission cannot play
the role for which it has been
established.

Another step which the University
Grants Commission has taken during





